
Crl. Misc. Case No.298/2021

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

08/10/2021

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the

accused/petitioners  namely,  1)  Md  Mainul

Hoque, 2) Musst. Jomilla Khaton, 3) Md Rostom

Ali and 4) Musst. Khatija Khaton @ Khatijan is

also present.

This  application  is  filed  u/s  438  of

Cr.P.C.  praying  for  pre-arrest  bail  of  the

accused/petitioners  namely,  1)  Md  Mainul

Hoque, 2) Musst. Jomilla Khaton, 3) Md Rostom

Ali  and  4)  Musst.  Khatija  Khaton  @ Khatijan,

who are apprehending arrest in connection with

Laluk P.S. Case No.290/2021  corresponding to

G.R. Case No.3018/2021, u/s 447/429/379/294/

506/34 I.P.C.

As  per  the  ejahar  dated  17/09/2021,

the  above named accused are  named in  the

alleged  offence  by  one  Miss  Moymon  Nessa,

alleging certain disputes among them who are

actually neighbours. Among other things, it is  
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stated  in  the  F.I.R.  alleging  that  the  above

named accused are involved in killing the fish

of the informant's pond as well as also involved

in the theft of some fruits and betel nuts from

her premises. 

Today  the  matter  was  fixed  for  case

diary  and  the  case  diary  is  received  by  this

Court. After the perusal of the case diary, it is

revealed  that  the  parties  are  actually

neighbours and appeared to be involved in land

related disputes. Also there are allegations of

certain theft pertaining to fruits as well as betel

nuts  from the  premises  of  the  informant.  Be

that as may be, this Court is of the considered

opinion that custodial detention is not required

in  the  instant  matter.  Therefore,  this  Court

deem it appropriate to grant the benefit of pre-

arrest  bail  u/s  438  Cr.P.C.  to  the

accused/petitioners.  Accordingly,  petition  is

allowed and   the accused/petitioners namely,

1) Md Mainul Hoque, 2) Musst. Jomilla Khaton,

3) Md Rostom Ali and 4) Musst. Khatija Khaton

@  Khatijan  are  allowed  to  go  on  bail  of

Rs.10,000/-  (Rupees Ten Thousand) each with

one  surety  of  the  like  amount.  However,  the

following bail conditions are imposed:
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i) the accused will not abscond and will

regularly appear before the trial Court.

ii)  the  accused  will  not  temper  with

evidence,  will  not  intimidate  and/or  influence

witnesses/victim.

iii)  the  accused  is  to  furnish  a

photocopy of Voter Card/ Aadhaar Card or any

other  tangible  government  document

portraying his photograph and address.

iv)  violation  of  the  bail  condition  will

make bail liable to be canceled.

Status  Report/  G.R.  Case Record may

be returned back.

The petition is disposed of accordingly.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


